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CENTRAL ADni.MlSTRATIUE TRIBUNAL
PFIIWCIPAL BENCH

NEU DELHI.

CCP 290/95 in
OA 77/89

Date of decisionJ 18,8,93

Surajpal Singh Saini Petitioner,

l/ersus

Union of India etc. ... Respondents,

CORAn;

THE HGN'BLE HR. DUSTICE U.S. RALiriATH, CHAIRTON<
THE HON'BLE PIR. S.h. ADICE, nEnBER(A),

For the petitioner. - None,

JUDGEMENT (ORAL)

A\

(By Hon'ble Tlr, Justice U.S. Pialimath,
Chai rman)

This CCP appears to have been filed in Feb,1990,

Certain defects uere noticed and they ueie duly notified.

No steps uere taken to rectify the defects,. Hence, the

matter uas. posted before the court today. Though the matter

was called twice, none appeared. Hence, this^CCP is dismissed

for non-prosecution.

(3.P, ADIGE)
r'̂ ETIBER(A)
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(U.S. TOLIf-lATH)
CHAIRFIAN
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MA 3572 of 1993 in

CCP 290 of 1993 in

OA 77 of 1989

09.12.1993

Present: None for the petitioner♦

This M.A. has beeh called out in the

; revised list. No ^ one is present on behalf of the

petitioner. It

appearance.

(B.N. DHOUNDIYAL)
MEMBER

09.12.1993

is dismissed for default of
)

(S.K. DHAOH)
VICE CHAIRMAN

09.12.1993
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